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12. 13.3.97 	 Learned counsel for the 

petitier Mr.3.pal has filed a nmorarun 

a 25.2,97. in this L1?moranduLr,it is seen 

that the applicant has stated that he has 

beefl sWed that the grievance of the 

petitiorr will be looked into syrathetic Ily 

by the Re 	ents.In view of this he seek 

perrission to withr 	the aforesaid 

Original Application and the COnteupt 

PtitiO 24/96. 

In the light of the above facts 

stated in the memorandum, , permissicd is 

granted. Original Application No.299/ 96 ar 

Contempt PetItion No.24/96 are, therefore, 

dismissed as witIxrawn, 

Learned Mditional Standing 

C UiEe] Mr. Akhaya Kunar 'liShra, 

Resporents is present, 

Vice —Ch. 

NL'. 


